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SHIPPING (SHRI RAGHU RAMAIAH) :
I beg to move for leave to introduce a
Bill further to amend the Delhi Motor
Vehicles Taxation Act, 1962,

MR. SPEAKER : The question is :

“That leave be granted to introduce a

Bill further to amend the Delhi Motor
Vehicles Taxation Act, 1962.”
The motion was adopted.
SHRI RAGHU RAMAIAH 1 intro-
ducet the Bill.
12.194 hrs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—Contd.

Duty of certain persons to notify birth
and deaths and to certify cause of death.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : On behalf of Shri
Y, B. Chavan, I beg to move :

“That the debate on the Bill to provide
for the regulation of registration of births
and deaths and for matters connected
therewith, as passed by Rajya Sabha,
which was adjourned on the 14th Noveme
ber, 1968, be resumed now."”

When the Bill was being considered on
the 14th November last, some hon. Members
objected to the word “‘sweeper”’ mentioned
in sub-clause (1) of clause 10.

It was said that this word denoted a
particular community and that we should not
impose a statutory obligation upon this
community. In the Hindi translation of the
Bill the word “‘sweeper” was translated as
“Bhangi” and Bhangi is notified as a
Scheduled Caste.
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12.21 hrs.
[MR. DEPUTY-SPEAKER in the Chairl.

In deference to the feelings expressed by
hon. Members we have now come out with
an amendment, amendment No. 8, dropping
the word *‘sweeper™ from the Bill.

SHRI SEZHIYAN (Kumbakonam): For
the word ‘‘sweeper’’ what word have you put
in ?

SHRI K. S. RAMASWAMY : We
are completely omitting sub-sub-clause (ii) of
sub-clause (1) of clause 10. That was the
main objection with regard to clause 10 of
Bill. As we his are now taking away that
word, I hope, hon. Members will agree to the
other portions of the Bill. 1, thereforc,
request that consideration of the Bill be
resumed.

MR. DEPUTY-SPEAKER
moved :

Motion

“That the debate on the Bill to provide
for the regulation of registration of births
and deaths and for matters connected
thercwith, as pussed by Rajya Sabha,
which was adjourned on the 14th Novem-
ber, 1968, be rcsumed now.”

DR. RANEN SEN (Barasat) : Sir, I
want to draw your attention to certain facts
in rcgard to this Bill. It is not a fact that
earlier, when this Bill was being discussed,
certain Members only objected to the use
of the word ‘‘sweeper’ in the Bill. If I
remember correctly—and the other Members
here will bear me out—most of the Members
had raiscd many very important points per-
taining to this Bill and the hon. Minister got
the discussion adjourned saying that Govern-
ment would go into the details of the thing
and bring forward adequate amendments to
improve the Bill. Members were in favour
of such a Bill as a positive thing ; only,
certain lacunac were pointed out. Now, we
see that he has accepted only one amendment
which he has placed before the House. The
Government has not paid any attention to so
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many other important points raised by
Members. So, are we to start discussing
a new pointing out the defects and all that ?
In the Order Paper it is said that only
the amendments will be discussed. I do not
knowwhat isthe position and why Govern-
ment has behaved in this peculiar way.

MR. DEPUTY-SPEAKER : At the mo-
ment there is the motion for the resumption
of the debate on the Bill. When the debate
on the Bill starts, you are free to cover
the ground which was not covered on the last
occasion. Only the clauses that were not taken
up then will be open to debate. When we
resume the debate, we will resume it from the
point at which it was closed. Now, I will put
the motion for resumption of the dabate to
the vote of the House. The question is :

“That the debate on the Bill to provide
for the regulation of registration of births
and deaths and for matters connected
therewith, as passed by Rajya Sabha,
which was adjourned the 14th November,
1968, be resumed now.”

The motion was adoptcd.

MR. DEPUTY-SPEAKER So we
resume the debate on the Bill.
SHRI LOBO PRABHU (Udipi): The

amendment is only to clause 10. What about
carlier amendments which were also the
subjcct of objection to the Bill on which
adjournment was sought ?

MR. DEPUTY-SPEAKER : Whatever
the House had approved, the clauses of the
Bill, the portion of the Bill stands. Now, we
are resuming it from the point we adjourned
it.

st a wAAw  (Fvad-afam) ¢
INSTA AFZY, HAY AIET 7 WA w7
fE 7z ohta arfy gz@ & @ & daveA
Y s R &, Afem 4fF ag ater A
wgT § TAfAd ST gw A Ag a% &

SHRI K. S. RAMASWAMY :
been circulated.

st " gewm v (gIrETaE)
wit g% ¥ T gU

It has
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MR. DEPUTY-SPEAKER : If you see
the amendment that was circulated then, it
was, ‘“‘omit lines 8 and 9”. That was already
moved. Now the Government is seeking the
permission of the House to move an amend-
ment to “‘omit lines 8 and 9. This is the
position.

DR. RANEN SEN : Sir, in the last ses-
sion, some of us had moved certain amend-
ments and the discussion on the Bill was ad-
journed. 1t is expected that those amendments
stand. On clause 10, I have a few amend-
ments. I may move them.

MR. DEPUTY-SPEAKER : You will
have to give fresh notice.

DR. RANEN SEN : The discussion on
the Bill was adjourned. So, we need not
give fresh notice.

MR. DEPUTY-SPEAKER : Those who
had moved some amendments then, if they
want those amendments to be revived,
should give a formal notice of them to the
Table Office and I will admit them. Let the
debate continue in the meantime

SHRI E.KK. NAYANAR : 1 also want
to move amendments.
MR. DEPUTY-SPEAKER : Whatever

amendments you want to move, you give
fresh notice because the old amendments
lapsed and if you want to revive them, you
give fresh notice.

SHRI TENNETI VISWANATHAM :
When the discussion on the Bill was adjour-
ned, it was adjourned together with the
amendments which were given notice of.
What was it that was adjourned? It was
the discussion on the Bill and the amend-
ments that was adjourned. What is the use
of asking us to give fresh notice ? Was it a
casc where on account of the several objec-
tions raised the Government wanted to with-
draw the Bill or pass over thc next item
with a view to introduce another Bill ? In
that case, we will give fresh notice of our
amendments. Otherwise, if the debate on
the old Bill continues, weneed not give
fresh notice of our amendments.

MR. DEPUTY-SPEAKER : As the hon.
Member is perhaps aware, on prorogation of
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the session, all the old notices lapse. Those
who had moved amendments then may give
fresh notice of the amendments they want
to move. 1 will admit them. A formal notice
needs to be given to the Table Office of
reviviug the old amendments.

Now let us resume the debate. About
moving fresh amendments, if they give adc-
quate notice, they would be admissible.

SHRI LOBO PRABHU : Should I begin
with this amendment or with my amendment
on Clause 10...

MR. DEPUTY-SPEAKER : We were
on Clause 10...

SHRI LOBO PRABHU : I would like
to repeat...

MR. DEPUTY-SPEAKER : Let the

government amendments be moved first. The
hon. Minister may make it clear as to what
he wants to omit.

SHRI SEZHIYAN (Kumbakonam) :
What is the position ? Are you going clause
by clause ?

MR. DEPUTY-SPEAKER : We wcre
on Clause 10 when a serious objection was
taken to thc word ‘Sweeper’. So, when we
resumc the debate now, we begin from
Clause 10. There are some amendments to
be moved...

Y AN FROW : W H9F aqrar
 fe @ aredl Y gz & Ay @A
ARXY UHEHZT 57 FIAT AGA § | IA
o177 &1 AT fagy gF # 4w fear
T gFTE | @ ¥ udeHgy 9« faw agt
wrar a1 3=t f67 a1 qF EN Y grzw@ N
st &aq T § 1 QW mAedr # agm
¥+t w@Eg FY AT fat ¥ uHwHew Iq
w3 8 wgafa & sy wfgy ? osE
THTAT 9T W1Y IZF TEAT TEA & |

MR. DEPUTY-SPEAKER : The amend-
ments lapsed because of prorogation.
Government is now coming forward with a
similar amendments, if I have understood
the position correctly. :
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A AN FEARW . HF dow @Y
aFdr § ? IF PN FT FIW TG A
gy ?

MR. DEPUTY-SPEAKER : Therc was
some confusion. The position is this, Onc
amendment was then moved, namely, omit
lines 8 and 9° and it was before the Housc.
Once it is moved, it fhrms part of the pro-
ceedings. Now therc are two ncw govern-
ment amendments and I am permitting the
Minister to move them.

MR. K. S. RAMASWAMY: My amend-
ment No. 8 omitted thc word ‘Sweeper’, 1
now move amendments, No. 9 and No. 10,
which are only cnnsequential amendments in
rclation to amendment No. 8.

I beg to move :

Page 6, line 10,—
Sor ““(iii)” substitute “(ii)"” (9)
Page 6, linc 13, —

Jor “(iv)” substitute *(iii)” (10)

MR. DEPUTY-SPEAKER : I would
request the hon. Minister to rcad the Clause
as amended, so that thc members will under-
stand it.

MR. K.S. RAMASWAMY : If my
amendment No. 8 to Clause 10 is accepted,
(ii)of sub-clause (1) will bc omitted. There-
forc, my amendments No. 9 and No. 10 arc
only consequential. (iii) will bc numbered as
(ii) and (iv) will be numbered as (iii).

SHRI DEORAO PATIL (Yeotmal) : I
have my amendment to Clause 10...

MR. DEPUTY-SPEAKER : 1 will per-
mit you to move that. Mr. Lobo Prabhu.

SHRI LOBO PRABHU : The aim of a
good legislation is to compact and precise.
The legislation should not be repetitive or
redundant. Apart from what has already
been conceded by Government, my amend-
ment relates to the old sub-clausc (iv) which
gives government blanket power to specify
any person as liablc to report births and
deaths.

In fact, if the Government are so dis-
posed and they notify, than the very con-
cessions that they have made in respect of
the Sweepers would be nulfied, because they
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can be notified and cam be included for
reports. It is, therefor, very necessary to
be very precise about sub-clause (1) (iv) and
to see that it docs not repcat clause 8 which
is very exhaustive and it does not give
blanket power to include any person and
even those whom they have excluded. So,
my amendment is to this effect that at page
6 in line 15, clause 10, after the world
‘both’ the following words may be inserted
namely ‘not already notified under clases 8.
Clause 8 is exchaustive. Even if for instance
the owner of a place set apart for disposal
of dead bodies is not included or if the
midwifc is not specified there, there is a
provision that in any other place such person
as may be prescribed may be included. Why
repeat the same thing in clausc 10 ? Clause
8 is complete by itself. That clause gives
blanket powers to Government to include
any person and any place. So, what is the
Justification for clause 10, and particularly
for sub-clausc 1 (iv) which gives Govern-
ment again a blanket power ? 1 want the
hon, Minister to reply to this point,

SHRI DEORAO S. PATIL :
move : Pagec 6 ,—

I beg to

Omit lines 8 to 12

(1

IqTeAE  AEIRE, dg d9gd  AEeAqd
fadas & | T9FT avaey AT § @A 91
g9 oARAr ¥ & | TEY AT ¥ 9N oG
gai gt qa & ag Fe fm mm ar f=
AN & gAYT T F urEgEar § ok
S QX TadHE FY fa w7 Tifgy

FATY 37 H W AGT A F FTQ
FaTy & foardmrd $g Ay 9T Tret
2 ¥ ar ¥ WY garQr Aefa @, @)
AT AEAAFTA 97 ITFT gAY SR
FINT @1 AT | GATU WIHF0T QR TG
& fag gt g 3@ w9 & e
9% 1 79 ¥ fear mar ¢

“Duty of certain persons to notify births
and deaths and to certify cause of death™

Wiz N wesm & fag
faedre sgrrar mar ¢ fedt & qqg
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fFasm a I E g 98 FW @A
FY forragrd oft $oq vz T T
¥ | AT wiEstHTT a8 97 R 3R e
u2¥z qT qg faederd et af av sasr
Adtar aga ®UT U1 xE qAG X
frearss AT g q3dz & qIX § gua
Fgrar, &9 F IR & Fgr a1, W F
arR | Fgr a7 | w9 ¥E 5 wq egfafa-
qfadt ¥ aw g9raq , gaaq afafy ¥
TEIE F T FT F@T§ A TT 9T
7z faryerd et 1€ ¢ 1 T I gg
Y grSAFTT GAIU AT | qg QA ¥ F
ar # g1 | % gA g 5 A4 AT A
W &F @I A FAgF gAR AT @I
FfFrarg 39 f5 N feg wiIdr ARk
AT UT% U org @ IR FTENfERAT
Fq7 Y 8, 78 feaar gar fRar ar
g1 AT |A¥ A 9 w9 zw
favgrdr #1 =19 frar g

Fadar var § 5 o0 os@ R
T 9T M FT | AAT 72T § nFwdz
g sgrar ¥R giEHT oY 3G & A€ QU Aar
2 1 zafao # qgar § fr 7 wgRa dFa
u&z, F19T F4FT AT 0IF T oG J
S T §, TAF A F oY yA g9 #
TETT AT FT FIT F |

DR. RANEN SEN : My amcndment is
more or less similar to the amendment moved
by my hon. friend. 1 want to omit lines 19
to 22 at Page 6. Clause 10 (2) reads thus :

“In any area, the State Govern-
ment, having regard to the facilitics
available therein in this behalf, may
require that a certificate as to the cause of
death shall be obtained by the Registrar
from such person and insuch form as
may be prescribed.”

As far as I have understood, among the
persons reponsible for intimating to Govern-
ment or to the Registrar of Birthsand Deaths
is included the keeper or owner of a place set
apart for the disposal of dead bodies. I
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[Dr. Ranen Sen]

fail to understand how the keeper or owner
of a place set apart for disposal of dead
bodies can say what they cause of the death
is. One can understand a medical man
saying it. A medical man could say or a
midwife can say in a restricted way what
the cause of the death is. But how can the
keeper or owner of a place set apart for the
disposal of dead bodies say what the cause
of death is ? Therefore, in may amend-
ment, I have sought to delcte lines 19 to 22
at page 6, so that persons who ha'e not the
capacity or the qualifications to detcrmine
the cause of death are not put to unnecc-
ssary harassment, Seccondly, if such a broad
clause as this is accepted, than it would
create a lot of harassment for the common
people in that area. Therefore, I move for
the deletion of thosc lincs.

I beg to move :

Fage 6,—

Omit lines 19 to 22. (16)
Page 6. —

after line 33, insert —

“Provided that in all cases the infor-
mant shall be paid conveyance expenses by
the Registrar cocerned if the informant
spent anything on conveyance to give the
information”. (17)

SHRI TENNETI VISWANATHAM :In
addition to what hon. friend has said, I would
like to say that in most cases, the cause of
death can be gone into only in post mortem.
It is not always casy to say why a particular
person died.  So to require such a certificate
from the persons of the type described is
somewhat exacting. It well be wrong, and,
therefore, it is much better that the reference
to these health attendants and chowkidars etc.
be entirely removed. It is only a doctor who
could perhaps certify as to the causc of
death ; but even the doctor cannot certify
correctly in certain cases. Rccently, we had
a case where the All Indian Radio had anno-
unced that a particular dignitary  had
died, but he continued to live for two more
days and he died, only after two days.
Therefore, to cast such a very heavy burden
upon a small health attendant is not good.
Therefore, I would request the hon. Minister
to consider this carcfully before he puts it on
the statute-book.
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SHRI E. K. NAYANAR : Before Icome
to clause 10 proper, I would like to say that
in the case of births and deaths in a planta-
tion. The superintendent of the plantation,
shall give or cause to be given to
the  registrar the information.  This
clause virtually makes the superintendent of
the plantation a sub-regitrar. 1 am shocked to
find that the special status of the plantation
is still maintained even today, 1 strongly
suggest that this clause should be dropped
and no special status should be given to the
plantation in this regard. So, that parti-
cular provision should be altered.

On clause 10, I would suggest that sub-
clause (3), a clause should be added about
starvation deaths. Even during the British
period, there was no provision for recording
starvation dcaths, and thcy same provision
is being continued c¢ven today. According
to the official statistics, no single person
has died since Indcpendence due to starva-
tion.  All starvation deaths arc rccorded as
having been duc to somc diseasc. Therc-
forc, T submit that a new clause should be
added aftcr sub-clausc (3) in clause 10,

Y SR STHTN FAT  IqTET ARA,
T AT FT €T A8 & 5 madAHz 7
agt gek 7w AT wew &1 AeRgAa
fFar a¥ o oA feeazrd fasarss
o Afess ar deg wedz mify oz
w€ 1 A gmR A HweT ¥F mig
¥ wer #1¢ fazargs ar wfeds q2de
wifz 7@ § 1 ag N I=0 A & 5 ¥9
ST AT FFT T DN 7@ F1 WG
FUAN | § GIFITFT €17 3H AT FY
07 fesrar srgar § 5 awes  wigad
# g U 9+ %R Y ¥ g9 F aaftw
fafgag =9 & war &, I} g ofar
ferg &, gaan @ ar {ar Y, A% a7y
safe & qafga, S a1 Qe J=
& gy I 1 Arafr 39 F oo 6k
77 ¥ AT ATAWS GIAF AHFL FA
& foo fed) ffasra ez 7 Sufeafs
gftard sr ¥ AN E 1 A TEEF T
w1t @ {6 g axwiag Igar ¢ 5
S WT A FT GAFQ@ wiaT Ty
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&Y, a1 397 faearTw WYY TR wfE &
qra qrg ot e #1 W a8+
A 78 ¥ar g 1 § gIFT W gegA
WEMF 3w A Ty oy H oelw
Fraed)y sygear #1ger frar 8 1 3§ faw
¥ frdY oF wnfa-fade wwag fesard
TIAAT UF 7T wA0TT F1F AT

# 7 7z g7 7ar § i @ feAram
sYez 77 AR 4eg F qAF AIfqF FEH1T
FWE 3T 9 N T AR A A
gEAr A fewnd e Jy o ozm
aMyT F) eF17 F77 T 7g faq qds
g Jrr AT AIE F TR I QA
g ey | wear e faw ¥ ouF aso
Aq 7 Fraar | AErE 5 N AREs
qL T EA09T F1 SFIT KA | 797 T8
fet wa17 9T foearss arsFzy frar
T g ATAT 97 AT A/ T {G FF FAA
T a3 v fefiqg siee & @
o 7eg ¥ wwg wftad =78 IaferT
wAF Frm 37 F1 Wawga w1
& S

I beg to move :

Page 6,

after line 7, insert —

“(a) religious pricsts who perform the
religious duties at birth and death.” (15)

SHRI K. S. RAMASWAMY : Clause 8
imposes a statutory responsibility on some per-
sons to report birth and death. Under clause 10
persons who have knowledge about birth and
death are required to report the matter to
the concerned authorities. There may be
cases when a person dies and he has no
other members of the family to report the
matter to the authorities concerned. Such a
person may die in a hospital. There is no-
thing wrong if the medical officer or the
attendant is required to give information.
In such cases only they are required to give
information. In cases where there is dupli-
cation, the registering authority will tally
and verify the information. This is meant
only to help have a counter check on infor-
mation given.
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It is true that the cause of death cannot
be ascertained by certain people. It is not
that everybody who informs the registering
authority about death should report the
cause also. Clause 2 is a different clause.
Where the State Government thinks that
facilities are available to get information
about the cause of death, it is insisted upon
in such cases and only on such persons who
know about it that they should also give
the cause of death in such form as may be
prescribed in the rules. It is not that in
every case, any person who reports the death
of a person should also give the cause of
death. It will not be a harassment to any-
body. It is not possible to include purohits,
maulvis and padrees in this category, as
suggested by my hon. friend. I think I have
answered all the points.

MR. DEPUTY SPEAKER : All the am-
endments werc revived and fresh notices were
given; they were not there before. It is not
very clear whether they had all been circula-
ted. Therefore, it is not possible to put
them to vote now. So, Ishall put the claus-
cs and amendments to vote on the next
occasion.

12.55 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha reasembled after Lunch
at three minutes past Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

SHRI P. RAMAMURTI (Madurai) : Mr.
Deputy Speaker, Sir, 1 beg to move :

“That this House expresses its want of

confidence in the Council of Ministers."

It is sometimes stated that this motion
of no-confidence has become a sort of ritual
in this House for every session. But you
will find that the motion that I am moving
is not that general omnibus resolution in
which one can bring in anything. 1 have
confined this motion to three specific events.
I would like the House to decide whether
these three important things that I have
mentioned are just ordinary things or such
serious things which are calamitous, if allow-
ed to continue, for the entire country, for
the unity of the country and for the demo-



